
~'22'it'scoivscl tAe assent o f j  the  Governo~ Gene~al o;ztlae i 1 M Sepiar~be,+-  1 :i 5 7 ; 

'VTEEREBS it is expedient to  rega'la,'ce the impor-iaiio.i, mann:fac.tnre, 

3 - -  an.d sale of Aras 8ad An~m~nit,ion, and &he right to  
 ramble, 

Beep or use the same ; It is eaacted as fof"lo1,;i.s :--. 

T- T - - 
i. In a iy  District OP pla,ce to - ~ ~ h f c h  i i ~ e  provnssolse 01 '&is &eLlorz shill 

be exterrded by order ~f .&he Go-veyncj Generw,l of Tndia, 
P:I p h e s  to  which 

i s  in Council or of the Fisei>Li.ue Government of' a;i2y Preai- 
ir,rittea i ~ o h c r :  of the de i l~y  or- place, e w r  
possession oi'  nus shall - y PCSO~I ~ha2.l~ within. snch eime 3,s 

7;e girrco. t o  ';TIE! Xao.is- shall be mentioned in  he O F ~ P V ~ ' ,  ,OF, if 30 h e  be 
i::mt.e= 

mentioned $herein, within o m  week from the puHic8= 
i' P 1 

e a 0 ~ 

clcll el tllz order in the Dist:.ieh or place; - i ~ & l ~ e  ~1 wrlelrt_g to  the 
.37iyo ,,ALt,Ls,,,,e p,: -,-L.+> + or other Officer specified by the Exeo;~tiue Government, sf any 

d 

ii,re-srias, bayonet, sword, spear, spear-head, or &her deai%ly weaj3on - to be 
6T:eci5ed i;; order, w h c h  shall. bi: i i ~  41;s possessio~ or sh:~~l3. be 6;n his 

7 * 

13~r-elll~ses the possessioil oi",ny of uz;s relaiims or serirar~ls ; a;nd shall also 
' 0  

.F;Ve, :>.- ;.Lmllled:& notice fc writing of dl other A ~ m s  of the like description 
- .4 " ~.~hi&. 31; any subsequent - time calm iuto :p~sses~ion ii1';o tjle 

ViJi1st t o  bc; specified specify the n?l.~nber and. description - of ehe .Arms so poa- 
1 7  :he notice. sessed-, a d L  also, i11 "'-r ullz. ~ 2 , s ~  of k r m ~  5 0  ~~sggssed  



, 7-" --- 
Bd, ' ~ \~?~@ever  wi%fully i~egleoks -to give such notice as af'oi-ee,zid shall be 

peIlalty fop TvilEul liable, on COD-iiction befo~e a Magistrate, f u  a penalty not 
to give exceeding five hundred Ri~pees ; and ail Arms iii t11e 

possession of such person may be seized sad shall be confisc&ed if the can- 
victillg iKagish,z'ce  shall^ so adjudge : m d  in case the Arms of which Be s31d1 
so neglect to  give notice shall exceed what n a y  be considered reasona,bPe ibr 
!hihe p?:iva6e - use of 5pch person, he shall be liable to imprisonnlent with or 

' ' wiiI~~ouk hard labor for a tern1 not exceeding two years, and shdl dso  be liable 
%.t. 8: h e  not exceeding five thousai~d. B~lpees ; B I I ~  all the Arms and any Am- 
?,,? 

" * 
.Lt,~.il~'cloi~ or Military $'cores in "cle possession of wnclr person or on his p-remises 
shill be confiscated. 

. 7 ~ g  ILL, The .Magist~$~te shall caxse to be prepaxed - - f ~ o m  such notices a 
register of the mmea of persons 'ha~ring A~IIIS in their 

Wegister 50 be pre. 
arid possession, and the mii~<bea. and description of such Arms ; 

t o  be granted cra re- 
quest, and shall also, the request of a ~ y  person gi~~ixlg such 

notic,e 8,s aforesaid, deliver -to him a eerkifica'ce specifying 
.the d2;c'i.e of the ~ o t ~ i c e  and the number z4,nd description sf Jzrrns specified - 
J-?.. c . ~ a 2 ~  vlXi, 

CT-r -- 
.$.\a, If3 ill the jiidgmerh of the G~~-vernl~lent 01 of dhe W!agist~aie~ my 

such Arm. as aforesaid or any Ammu.ni'cio~a Pa the pos- 
Beizore and &ten- 

of ,4.ms and Am- session of any per8011 CZ*IL~OL be left in such possession 
~p-jaitionb;). ihexagis- 'b.rIfthOUt daagel to  t h e  pub&@ peace, it be lawful for 
t.s,te, 

tile IVIagistrate to canse sUc!l Arms or A.mmunition to 
be seized and detained in sa,fs cv.stody for such time as may be deemed 
necessary. 

V. I n  any District or place to .which the provisions of this Section 

la $aces to which 
shall be exi:ei~ded by order sf tke Gover~or  General. of 

::his Section is extended, India in council or of ExecuGx?sre Qovernment sf 2*~.- 
., persons going armed 

mgbedisarmed in cer- Presidency or $dace, if any .person goes armed with any 
tain cases. 

such Arms as ziforesaiid and sha'll slot produce a oertificdce, 
&om a. Magistrate or other Officer a~~thorized by Government to ggrzzt 
licenses t o  go armed, tha,k he has obtained such a license or that, Be is 
eJXempted bg. Gorernment from the :Foregoing provisions, or g i ~ e  reasonable 
-;~s.o~.f Q-: his being other~~rrise exempt.ed Fiom. the said ~jrovisions, I. Bc ~h2.1 

k e 



< < .  

i',? iizd~ie 7je & ~ . ! ; ~ ~ r r : ~ ~ ~  by 'J~lzl.g.&;:c'<ie, Deputy BIagiEtr8fi:, 9~ ,LLswstaht j;<: 
r;r. >/l., ac ' "W v~ficers k c ,  a &lagistrate, or by m y  Europea,n C;lom:missioned Ofilcei. in 

apthorize2 to disarm. bhe service of H e r  Irhjesiy or of eke Ease Hndia Gom- 
~LLIYJ,  w I J ~  ally .rnembe.i. o:t" % Volunteer Corps e~aroEed by au-t,hority of 
Govc.,rnzmeiit whi!s'G on d ~ ~ t y ,  O r  by any Police $6ficer, if, in ,the j-uclgiment 
of' such Piagfshrate or other persoil as sforeeaid, 2i; is dangerous to the 
gixl~iic peace to  aJ1ow snclz person to go armed. Provided alwa,ys that  

, a  

. % .  ' 
. , .  ~f &ny pe~:soli shall ha.7re a license, from t11e NIagistrite oP Lfcc~lse t,o tra,i+ellers 

'cc- c a r ~ 3 ~  hrlns, the D1~'cric.t OP place at which he resides or niay be, to 
c:acr;: on a io-i~i"i:.ey such Arllis 2s the EiTagistrate mmay consider reason>~ble-- 
for his ~ ~ i ~ d h i e  - use, and s h d  obiaka fi-oslz sxxcla Magistrate a cmtificaie 
ststing Lbe name and a.ddress of the licensee, the route by which he intends 
tc proceed, the time which such journey is expected to  occupy, and the Arms 
wjy , -1 fie - j"r per. L~i.t'ced ., to  can-ry, such celkificake shall have the same force and 
ef&ct accordi?zg t o  its ten& ia every District sr specified therein 
as if leave Go g~ a,rr~ed had been gralz'ced by %he lKa,gia.&rake of sucir 
District or place. 

- 
RZCCR.~~'G~OSLS, V1. The foregci-ng p-oviaions shall no+ apply to--= 

1.' Officers, Soldiers, a i d  $ailsas in &he IAilibary 0:. Na,~al  Service of 

osce r s ,  soldiers, a,?d Her Majesty o : ~  of ihe Ea,st Hndis Compa-iig la, respect 
Sailors. of Arms and Amn.~.ti.s~ik.i.jon kepi by them f o ~  use: in tize 
-pu.b?ic service. 

2. 1i"ernbers of Voiunheer Corps in sespect of sac11 A ~ m s  and Am- 
';cjur.ieerso munition, 

B, - -  3. s ollce a.nd Bevenrze Officers a i d  other persons in respect of brx~ 

Police and ICaev~nue and Amnnulaition hvniehed by Government for use ir: 
Officers. the  public service sr provided by themselves with '.,he 
sanction of Government for such .use* 

4, Such other persons as the Gover:.nmen& may thiaik fit kc exenlpt from 
Other persons. such provisions, 

Arnis xrtd An~munition belonging to  ally ship or vessel, not exceeding the 

Armament of' ships seasonable a,rmament thel:eof> shall d s o  be exeinpt from 
?xeln?t" mch -p~o~:isiola$, 

- - U l L ,  If 
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VII,  If any person shall niannfacttn.re, repair, sell, or keep or expose 
- - 

for sale any Arms of the description hereinbefore men- 
Penalty for m:xnu- 

fh1cturing or dealing in  tioned, or shall manufacture, or sell, or keep or expose for 
A rills or Aminmlnit,inn 
ait~lollt license, or ~ i l e  percussion-caps, granpswder, or other Amlnunition, 
Grary to the conclitions 
therein colittbned. unritJ~out a license 2;o ma~nufacture or deal in Arms or 

Aiiiniunition, as the case may be, or contrary to any of' 
1;he conditions contained in any such license, he shall be liable, on conviction 
before a MagisLra'ie, to a penalt3y not exceeding five hundred Rupees, in 
addition to double the value of any Arms or Anininnition sold; and all 
Arms and Ammunition belonging to the oirender shall be forfeited if 'che 
convicting Magistrate shall so adjudge, 

VSIH. Licenses to manufacture or deal in percussion-caps shall be 

Licenses by whom to  granted by the Governor General in Co~mcil, or by the 
bc granted. Executive Governnien'c, or by au Officer specially authoriz- 
e< by the Governor General in Council or by the Executive Goveriimen^c to 
graat such licenses. Licenses to manufacture or deal in Arnis and Aninnu- 
ui'cion other 'clian percussions-caps may be granted by a Nagistrate or by 
a.n Officer authorized by tlie Governor General in Council or by the Executive 
t3overninent to grant anch licenses. 

IX. Every perso11 licensed t o  niannf'cture or deal in Arms, percussion- 

Licensed manufactur- caps, or other Amlnunition, shall enter, in a book to be 
~s or dealers to  enter kept by him for that purpose, an account of all the stock- 
in  a boolr an acconnt of 
stock-in-trade, names of i n - h d e  whicli he may from time to time have irz his 
purchasers, kc.  

possession or under his control, and ilso the name and 
- 

nddress of every purchaser of Arms or Ammunition sold by him, together wiih 
tile nature, description, and quantity of such Arms or Ammu.nition. Such book 

shall be open at all times to inspection by the Nagistrate 
Tnspection of book. 

or other duly authorized Officer, by whom copies may be 
kaken of all entries therein contained. If any such person shall omit or 
fail duly to keep such a book or to malce therein all such entries as are hereby 
?eqnhed, or if any person shall prevent or obstruct the inspection of such 
boo!< or shall iiiake a false entry therein, he shall be iiabge lor every sncli 
ofYence, on conviction before a Magistrate, to a penalty not exceeding five 
hundred Rupees, in addition to dou-ble the value of any Arms or Animunition 
sold of which he shall fail to make snch entry or respecting .cvhich he shall 

make 
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' xnllake a false entry; and if the offender be licensed Lco manufachre or deal 
iil Arms or Ammunition, he shall also forfeit his license if the convicting 
XTxgistrate shall so adjudge, 

X. The Magistrate or other Officer authorized by Government may at 

Bf agistrate 01- othcr 
any time enter the premises in which Arms or Ammcnition 

lificer illa? inspect shall be lnaiiufactured or kept by any licensed manu- 
dcalers' premises. 

facturer of or dealer in Arms or Arnr~1unition, i-fi order 
t o  inspect the stock-in-trade of sucli manufadurer or dealer ; and if any sudl 
manufacturer or dealer shall intentionally conceal from such Magistrate or 
other Oficer as aforesaid ally park of his stock-in-trade, or sha,ll wilfully 
reruse to poilzt out where the same is kept, he shall be liable, on conviction 
hefore a Alagistrfite, to a penalty not exceeding five hciidred Bupees ; and dl 
ths stock-;n-tracle belonging to such person may be seized and shall be 
confiscated if the coavicting Magistrate shall so adjudge. 

XH, Any license granted under the provisions of Section V4XH niay be 

nevocatioll of lice,lse granted subject to such conditions as shall be thought 
manufactnre Or necessary, and may bc revoked or suspended by the person; 

in  Arms or Ammuni- 
tion, or persons autliorized to grant such licenses. 

XII. No Arms or Am-munition, and no Sulphur or Saltpetre, shall be 

arms, ~,mmunition, imported either by sea or by land into any part of the 
zlld not territories in  .the possession and under the Government of to be iniported without 
Iiceuse. %lie East India Gornpany without the license of 6he &;over- 
nofaenera1 in Council or of the Executive Governmen'c. 

XHII. If ally person slidl import or attempt to import without such 

penalty for iml,orta- license, either by sea or by land into any pa,rt of the said 
5011 v, ithout licease. territories, aimy Arms or Ammunition, or any Sulphur or 
S z ~ l t p e t  or shall aid or assist in such iniporta.tion or in such attempt to im- 
yort ; or shall lcnomingly conceal or assist in concealing any Arms or Am- 
m u~itiora, OP any Snlphur or Saltpetre, imported withoui sucll license--he 
sllall be liable, on conviction before a NIagistrate, to imprisonment with or 
i~7i'clnout hard labor for any term not exceeding two yeus, and also to a 
penalty not exceeding one thousand Rupees; and the articles so imported 
\l~rt!l be confiscated if  the convicting Mzgistrate shall so adjudge. 

6 XIV, The 
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XIV. The provisions of the tnro last preceding Sectiol~s shall not 

Importation of Arms 
extend to Amnls and Ammunition imported in reasonable 

and Ammunition for quantities for private use ; but the Collector of @ustoms 
private use. 

may a t  any time detain any such articles, if he shall tliink 
i t  necessaxy, until he shall receive *he orders of Government. Nothing 
in this Section s h d  exempt any person frolii the obligation of giving m y  
notice required by this Act. 

X The Goveraor Gencral in Council may by order prohibi/c the trane- 

may pro- port of Arms, Ammunition, Military EXcores, Bulphnr, or 
hibit transport of Arms, 
Bmn~unition, Bfilitary Saltpetre, or any - particular description of Arnls, Arnmn- 
Stores, &c. nition, or Military Stores, from one part of India to 
another, or the transport thereof in anay particular direction to be speciced 
in the order, or prohibit the transport thereof except according to such rules 
and conditions as may be specified in the order; and the Executive Govern- 
ment 01 any Presidency or place shall have the like power within $he territo- 

1 ~ i e s  uader their Government. 

XVI. If any person shall transport or czuse to be transported, or shall. 

pen$ty for prohibit. attempt - to transport or cause to be transported, or s5nll 
ed. transport. aid in transporti-lng, m y  f ~ r m s ,  Ammunition, Nilitary 
Stores, Sulphur, or Saltpetre contrxry t o  such order or to the rules and con- 
ditions specified therein, he sh.all be li%ble, an convictioli before a Magistratme, 
t o  a pendty not exceeding five hundred Bnpees; and the articles transported 
or attempted to be transported slzdl be confiscated. I f  any person shall by 
concealment or other device transport or cal?se to be transported, or attempt to 
tmnsport o r  cause to be transported, such Arms, Amniunition, Military Stores, 
Sulphur, or 8alt4petre, he shall, 111 addition eb the penalty hereby provided, be 
liable upon such conviction to imprisonrneiit with or without bard labor for a 
term not  exceeding two yeas.  

XVII. I f  any person shall be found carrying or conveying Arms, 

rersons A~nmunition, Mili'cmy Stores, Sulphur, or Saltpetre in 

7 2; such a manner or under such circumstai~ces as to afford 
eumstances may be ap- just grounds of ~ u s ~ i c i o n  that the sanie are being carried 
prehended without war- 
rant. by such person with intent to use the same or that the 

same may be used for any unlawf~11 purpose dangerous t o  the public 
peace, 



ill 1 1 ,  

peace, it shall be lawful for any of the public Officers mentio~erl in 
Section V of this Actg or for any other peyson, to apprehend without 
%.Arrant the person so ca~rying or colzveying such Arms, Ammunition, Mili- 
dary Stores, Sulphur, or Saltpetre, and to detain such person in custody in 

order that he may be dealt with according to law. I f  any Procedure if apprc- 
hended l?y other than person be apprehended by a perm~i  not being a Magistrate; 
S%agistxates, &c. 

Deputy Magistrate, or Assiska,~-d to a Ma.gisti.ate, or Police 
Officer, he shali be deliq red over as soon as possible to a Police Oflicer ; and P all persons apprelzended by or delivered to a Police Officer under tile provisions - 
of tkis Ac t  shall be carried before a Magistrate or other Olgicer competent 
by law to punish him for the offence or to commit him for trial. 

XGrIII. WB-~enever the Governor General in Council or the Exe- 
cutive Government shall consider it necessary so to 

Government may 
prohibit sale of 6ul- do, klzey nlay by order prohihi'c the sde  of Sul- 
phur. 

phur; and any person selling Sulphur cont4rary t o  
ynch order shall be liable, on conviction before a Magistrate, to a 

Peualty. penalty not exceeding five hundred Rupees ; and ail 

Si~Lphur belonging to such person shall be confiscated if the convicting 
X agistrate shdl  so adjudge. 

XIX. The Governor General i~ Council or tlie Esecut,ive Government 
may also at  any tinie seize all Sulphur in  the possession 

Seizure and deten- 
tion of Sulph~~r by Go- of any person and detain the same for such time as they 
verninent. 

may deem necessary for the public safety. 

XX. Nothing in  the two preceding Sections shall apply to Sulphur kept 

Exception. or sold in  reasonable quantities for medicinal purposes. 

XXI. The Government may exempt any person from the provisions of 
Govel~lment may Sections XVIBI and XIW upon such conditions, if any, as 

sxe~npt persons from - 

the provisions of See- such Government may consider necessary. 
tions XQIII and XIS. 

XXHP. The Government may require aU persons having in their 
Penalty for wilful p~~sess ion  .Ammunition or other M.ilitary Stores or 

neglect to give notice 
of Dossession of Am- Sulphurs i n  any greater quantities than are considered. 
muGltion kc.  in certain 
cases. 

reasonable fox- private use, to give notice tlleseof to  the 
Magishate 
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Magistratme or other OfEcer specified by Government; and any person who 
wiIiirlly neglects to give such notice shall be liable, on coli~ict~lon before 
a %!lagistrate, to iniprisonment with or without hard labor for a term not 
exceedii~g two years, and shall also be liable to a fine not exceeding five 

thousand Rupees ; and ail Ammunition, Military %t,ores, or Sulphur in the 
-possession of such person or upon his premises shall be confiscated. 

XX'BII. I f  any Magistarate have reasonal?le cause for suspecting that 
' \  .s' 

Power to  enter and Arms, Anlmunition, or Sulphur liable to confiscation are 
search houses. i n  ally house, b:~ilding, or other place, or that any 
~mmilni t ion,  or Srxlphur are in any house, builcling, or other plsce iiz the 
gssse~siort of any person in  whose possession they cannot be left with safety 
t,o the public peace,' he may, with such assistance as he sllali t11ink necessary, 
by nigllt or by day and by force if necessary, enter and search ray S U C ~  l10~;ise 
or place, or cause the same to be entered aad searched. It shall be compe- 
teat to a IXagistrate to delegate to any of his Eu-ropean Assista,nts the potvers 
confel.rcd on hirx by this Section. 

xXI$;. The Governor General of India in  Coxncil, or the Execntire 
Government of any Presidency or place, or the Chief Corn- 

Genera! search for 
Arms,Amniunitian. kc., missioners of the Pu-njab and Oude r e spac t i~e i~ ,  or the 
may be ordered i n  any Coml~~issioners of Nagpore and Scinde respectively, or any 
Liist:ict. 

other persons autliorized by GovernnlenL, may order a 

ETe~~eral seazch for Arms, Animunition, or Sulphur to be niade, by 3,ny Officers 
' 7  

or pe r so~~s  nan~ed in  such order, in  any District or place specified therein. 
The persons autilorized by sucli order, and all persons acting nllder their 

- 

shall have tlie like powers of entry, search, and seizure as are con- 
ferred by -the last preceding Section. 

XXV. If, on any search being made, any person shall refuse to produce 
or point out to the persons nlaking the search, or shall 

Penalty for not pro- 
ducing or for conceaiing conceal or attempt to conceal, any Arms, Ammunition, or 
.Arms, Amnlullitiony Sulphur, such person niay be apprehended without war- 
&. . when search macle. 

rant, and shall be liable, on conviction before a Magistrate, 
Lo imprisonment with or without hard labor for a term not exceeding ttvo 
years i1a addition to any other pendty to which he may be su'uject under 
$it,Hs Act 

XXQI, Afie-c. 
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XXBH. , Aftec.sugh .tirile as shall be mentioned in the order of Gover 

. penalty for ma&ng, ment extending the provisions of this Section to any Dls- 
m. Ireeping trick or place, or, if no time be mentioned, afber one non, &c., wit,hout li- 

mnse, in ally District to f'01n the pul~lication of the order in the District or place, 
which this Section is 
ex tended. no person shall manufacture, use, or have in his possession 

any cannon, howitzer, or mortar, without a license from the Governor General 
of India in Council or from the Executive Government of any Presidency or 

C 
place. ~f any person+'811ill manufacture, use, dr have in his possession any 
cannon, howitzer, or mortar, without such license, he shall be liable, on con- 
viction before a Magistrate, to a fine not exceeding -two thousand Rupees, and 
to  imprisonment for a term not exceeding two years ; and such cannon; 

howitzer, or nzortar may be seized and shall be forfeited to Government. A n y  
person who has in his possession aiiy cannon, howitzer, 

Surrender of cailnon, 
hc., by persons not will- or mortar a t  the time when this Section takes effect ire 
ing to take out license 
for re,aining possession any District or place, and who shall be unlvillillg to apply 
tl~ereof. for a license to retain possession thereof, may surrender 
thc same to tlie Magistrate within such period as aforesaid. The provision3 

of this Section shall not extend to any cannon, howitzer, 
Exception. 

or mortar forming part of the ordinary armament of any 
ship or vessel. 

XXVII. Whoever .assaults or resists, or aids or assists any person 

PenaXy for a,ssault- iaz assaulting or resisting, any person in the esecut,ion of 
ill: or resisting any aiiy power vested in hinz by +his Act,, shall be liable, on 
person in the execntion 
of any power vested in conviction before a Bxagistrate, to a fine not exceeding 
him by this Act. 

two hundred Rupees, or to in~prisonnzent with or without 
hard labor for any t e r n  not exceeding six calendar nzonths. 

XXPIII .  No suit, action, or other proceeding - shall be commenced or 

Notice and limibabiol, prosecuted against any person for anything dolie in pur- 
of suits. sv-ance of this Act without giving to such person a montll's 
prvio,as notice in writing of the intended action and of the cause thereof? 
no; after tender of sufficient amends, nor aRer the expiratioiz of three months 
from. the accrual of the ca,use of action. or other proceeding. 

XXIX. E any fine or penalty imposed by a Magistrate under the 

Imprisonment if fine authority of this A& be not immediately paid, the Na- 
not p:d. gistrate may ~ o ~ ~ r n i - b  the offender to jail, there to be 

c imprisoned 
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imprkoncd according to the dbcretioii of the BIagistrate for any term not 
esceediiig six mo~lths where the amount of the fine or penalty shall not 
exceed five Ilnndred Rupees, and for any tern1 not exceeding twelve montlls 
in any other case; tlie cominitniel~t to be determinable in each of the cases 
aforesaid on payment of tlie amount. 

XXX. Any fine or penalty levied froill any person convicted of an 

to iIlforl,l- offCnce under this Act, or any portion of such fine or 
BYS. penalty, may be awarded to the person. on whose inf'orrna- 
kioa the conviction shall take pIace. 

XXXI. The word " 1Magistrate9' shall incl~de any person exercising the 

I i~ter~retnt ion of the full P O W ~ ~ B  of a, Magistrate ; and within the $residency 
word "31agistl.ate." Towns and in the Btrai'cs9 Settlement, all powcrq of convic- 
tion &lid confiscation upon conviction given by this Act to a Magistrate, 

Coml,,issioners of Po- shall be exercised by the Police Nagistrates ; and all 
lice in Presidel?cy otl~er powers given by tliis Act to a Magistrate may Towns may exercise the 
porvers hereby given to be exercised by the Columissioner of Police, and all 
a Magistrate, other than 
powers ofcoilvictioi~ and notices hereby required to be given to a Magistrate shall in 
confiscation. any such Presidency Towla or in the Straits2 Settlenaent 
be given to the Commissioner of Police, 

XXXIH. Whenever in any Presidency or place the immediate control 
and superintendence of thc Police is vested in any person 

Persons having the 
immediate superintend- other than the Magistrate or such Commissioner of Police 
elice of the Police 
inay be vested the as aforesaid, the Executive Government may order 
powers heyeby given to 
a %lagistrate, other that all or any of the powers given by this Act to  a 
than llowers of comic- iXagistrate, other than powers of conviction and confisca- 
tion and confiscation. 

tioa t~pon coiioiction, shall be exercised by such person, 
2nd that all notices hereby required to be given Go a Nagistrate shall be given 
to such person. 

XXXHII. This Act, or any part or parts thereof> shall take effect in 
act or part of i t  any District or place to which the same shall be extended 

to take efect in any 
District to which it is by order of the Governor General of India in Council or 
exte"ded by GOvel'n- of the Executive Government of any Presidency or place, mcn'c. 

XXWIBT, I% 
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.ACT No. XXVIII OF 1857* 

- 
LCY%.TV. IG shall be Ia-cvfuT for the Gove,mor' Generzil iia Gotir:lcil. or the 

Pa:;s of I)istj:ic;t m s ~ 7  
Executive G-ove~nmenc of any Presid.enc;y a? place from 

he mitl~dGa\?n fimr thg time to  time $0 $om the operation & a,ll or 
operskion of tlio Act 

sga,in .,naclt: s~lh-  of the prorrisions of tchis Act any pi);rt or pwtr'cs of ally 
" -- - 

District or place which they msy prevjou.sly have declare6 - - 

'GO 'be subjecl: theyeto ; and in like manner, as oceasioii s l~ai l  require, to 
s-c!Isjec,t the same again to  the opera,tion of dl or auy of the prouisio~zs of 
4;hi~ Act. '$ 

XXXV. The A.cL &.all contlinuc: iiz force for t,wo 
Enratirp of' Act. 

yems. 

'PTBT TTTT AAA. v 1. Any Officer of Governmemt, who, prior to th.e passillg of this 
Act, may I ~ w e  seized or detained, or prevented the im- 

Tndemstnity ' o  Go- 
verixnd for portakion of 81137 &XIIS, Amn~unition, l&iliCary Stores, 
seizllrcz, or detention of 
Arms, Amnmnunition, 

Sulphur, or $3aItpe'cre, in p.wsna;nce of :;in. oj:de~ of Govern- 
&., before psssill~ of ment, is hereby indemnified o r  so doing ; and no nction~ 
e11.i~ A&, 

or o5her proceeding ah.;t41 be co1~1men.cec1 or prosecnteii in. 

I uespecl; of such seizure or d~tention. 


